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IN THE MATTER OF:

SUO MOTO MATTER IN RESPECT OF NEWS ITEM APPEARING IN THE TIMES OF
INDIA DATED 14.06.2024 TITLED “THE GREAT BEACH ROBBERY: CHENNAI'S
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COUNTER AFFIDAVIT ON BEHALF OF THE UNION OF INDIA, MINISTRY OF
ENVIRONMENT, FOREST & CLIMATE CHANGE., GOVERNMENT OF INDIA
(RESPONDENT NO.1.)

I, Dr. S. Pradeep Kumar, S/o S. Sugumar, aged about 38 Years currently working as Scientist-
‘B’ in the Ministry of Environment, Forest and Climate Change (MoEF&CC), Regional Office,
Chennai, solemnly affirm and declare the following That I, in the capacity of Scientist- ‘B’ in the

Ministry of Environment, Forest and Climate Change, office at do hereby solemnly affirm and

state as under
5 M iy

eep L(umar
entist'B'
1ent of India
1 Office
forestand Climate Change,
! luws Road, Nungambakkam,
Chennai - 600 006, Tamilnadu.




1. That, | am acquainted with the facts and circumstances of the instant case and duly competent
to swear the present affidavit on behalf of the Ministry of Environment, Forest & Climate Change

(MoEF&CC) on the basis of the official records maintained therein.

2. Itis humbly submitted that I have perused and understood the contents of the present appeal.
At the outset, | deny all averments, submissions, statements and allegations made therein except

as may be specifically admitted herein after.

3. It is humbly submitted that in exercise of the powers conferred by sub-section (1) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, this ministry has issued
CRZ Notification since 1991 on 19/02/1991 in order to ensure the livelihood security to the fisher
communities and other local communities, living in the coastal areas, to conserve and protect
coastal stretches. The CRZ Notification 1991 was later superseded by the CRZ Notification of
2011 on 06/01/2011. This was further replaced by the CRZ Notification of 2019. A copy of CRZ
Notification, 1991 is annexed herewith and marked as Annexure-R1/1. A copy of CRZ
Notification, 2011 is annexed herewith and marked as Annexure-R1/2. A copy of CRZ

Notification, 2019 is annexed herewith and marked as Annexure-R1/3.

4. That, according to para 6 (i) of CRZ Notification of 2019, all Coastal States and Union
Territories (UTs) are required to update their Coastal Zone Management Plans (CZMP) in
accordance with the new provisions and submit them for approval. Until this Ministry approves

the updated CZMP, the provisions of the CRZ Notification of 2011 will remain in effect.

L —
Dr.S.Pradeepkumar
Scientist'B'
soveranent of India
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5. It is humbly submitted that as on date, CZMP as per CRZ Notification, 2019 have been approved
for the States of Odisha, Karnataka, Maharashtra on (approved on 29/09/2021 & 20/08/2023),
Kerala and eight Coastal Districts of Gujarat. The CZMP as per CRZ Notification, 2011 is
presently applicable for the state of Tamil Nadu.

6. Itis humbly submitted that as per the CRZ Notification, the State Coastal Zone Management
Authorities (SCZMAs) are primarily responsible for enforcement and implementation of the
provisions of the CRZ Notification and compliance of the conditions stipulated thereunder, the
powers either original or delegated, under the Environment (Protection) Act, 1986. The
composition, tenure and mandate of State/UT CZMAs, have been notified from time to time by
the Ministry. The main function of these Authorities include amongst others, enquiring into the
cases of alleged violation of the provisions of the CRZ Notifications and take appropriate
decision including power to enforce provisions under Section 5, 10 and 19 of the Environment
(Protection) Act, 1986. It is humbly submitted that the CRZ Regulations are to be implemented
and monitored (including violations thereof) by the concerned State Coastal Zone Management
Authority in accordance with the approved CZMPs of the respective states. A copy of the
Notifications dated 30/09/2022 empowering the SCZMAs for taking action under Section 5, 10
and 19 of EPA, 1986 is annexed herewith and marked as Annexure-R1/4. Accordingly, The Tamil
Nadu State Coastal Zone Management Authority (TNSCZMA) has instructed Tamil Nadu District
Coastal Zone Authority (TNDCZMA) vide D.O letter no.1006/EC.3/2025-2 dated 08/05/2025 to
to furnish the site inspection report along with a detailed an action taken report in the present matter
at the earliest. The report is awaited. A copy of TNSCZMA D.O letter no.1006/EC.3/2025-2 dated
05/08/2025 is annexed herewith and marked as Annexure-R1/5. A copy of letter
n0.DOECC/694/2024-TO-GIS dated 12/01/2026 is annexed herewith and marked as Annexure-

S%Jh«“\“
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7. It is humbly submitted that in view of the above, vide D.O letter no.1006/EC.3/2025-2 dated
08/05/2025, the Tamil Nadu District Coastal Zone Management Authority (TNDCZMA) was
instructed by state to actively monitor and take necessary action on Coastal Regulation Zone
violations. Further, vide letter no.DOECC/694/2024-TO-GIS dated 12/01/2026, the Tamil Nadu
State Coastal Zone Authority (TNCZMA) has requested TNDCZMA to furnish the site inspection
report along with a detailed an action taken report in the present matter at the earliest. The report
is awaited.

A copy of D.O letter no.1006/EC.3/2025-2 dated 08/05/2025 is annexed herewith and marked as
Annexure-R1/5. A copy of letter no.DOECC/694/2024-TO-GIS dated 12/01/2026 is annexed

herewith and marked as Annexure-R1/6.

8. It is humbly submitted that, in compliance with the directions of this Hon’ble Court, this
Ministry has issued an email dated 12/01/2025 and a letter dated 14/01/2026 to the Tamil Nadu
State Coastal Zone Management Authority (TNSCZMA), seeking submission of the Action Taken
Report in the present matter. A copy of the email dated 12/01/2025 and letter dated
14/01/2026 annexed herewith and marked as Annexure-R1-7.

9. That in view of the submissions made herein above, it is most respectfully prayed that this

Hon’ble Tribunal may be pleased to pass order as this Hon’ble Tribunal may deem fit in the interest
of justice.

10. It is respectfully submitted that the answering respondent without prejudice reserves his right

DEPONENT

to file an additional affidavit at a later stage, if so necessary.
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VERIFICATION

I, the above named Deponent, do hereby verify that the contents of the above affidavit are true
and correct to my knowledge as per the records of the answering respondents. No part of it is false
and nothing material has been concealed there from.

Verified at Chennai on 20" day of January, 2026.

s e
DEPONENT

radeepkumar
Scientist ‘B’

nent of India
—_— , Lt Zional Office
! ry of § ! \l, Forest and Climate Change,
idows Road, Nungambakkam,
18i-600 006, Tamilnady,
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yargeor # A9 FarAy
(7ataer, a7 aqr geafg faam)

i @t wtordiw fafrow der difus WY g Adr adiw
fafirrm s % afifrfint B faffr 5@ gu qafawor (FvEm)
wiwfraw, 1986 Ft ary 3(2)(5) R g 3(1) 4R @A
(dwtor) Praamaet, 1086 F fraw 5(3)(w) & aga wiugaar |

7§ faeft, 19 worfY, 10901

FLET, 114 (%) - wafe @@ dE o i
&a (@ W R7) F ww #F o en & W * X 3@y,
daredt A wberrelf g7 ofis & frog wofAamt amEfas
g7 qatacr (dww) wiafraw, 1936 &Y wrvt 3(1) & ava
3(2)(s) & @ we afgrar wr.wr.®.-044 (F) fatw
15 P, 1990 % gmz v At wf q@r

s wwfs Fodw gewrR 7 s A oo 9 anfa
fee B ¥

W wa e (dw) framadl, 1vse & faaw 5
¥ 97 faaw (3) & 7w (9) orw s wftadd o smr &
& ey w0 Afuwdd 1 owdm w08 g T T /TR qagna

432 G101

e, arfeqi, gy, fRfmeel, At st gl F owenr
W, 1 e AT & 500 W2 9% wmy A &% |mew Prac
a qaifta & o w4t st wew sam Ty
F a9 8 qft w7 707 fafirgw ofdte & w7 F ofir e
R 9T W ufer € ardw & 9% wdm frfwws ata o
Far, #arAal waqr gtEet ok f e @) frer o
frmfirfiry sfrda @t & 1 @ sfivper & oot ge9 s
T ®Y I Ymn & wy # qfonfer fen amom, st o ety
T w@ry, foir o aw qged g
dte . afkal, arfedi st avaodt & s § wenfar fafe
T o tar ¥ e & oA g, 9 58 adw
#w waw DA (A gefia) dam s g foere
oy arr FTOnt ¥ gX owrgA ¥ dfaq # o awer
& afew ag g 100 Mexafei ¥ aredy F av @rdy s
qussr] S e ST, o ft wa g, ¥ @ A dhy
2. afrfeg fem-weng - frmfafer feosarr adm fafmay
ofreta & Naz sfafey fee wy § wafy -
(1) 7@ 30w & eATET qar wNET 9O W frens,
WM W AT W ¥ wEfre o @8 Aaw i
Y FrATGEAT A IV R BEET ;
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(2) wrer gonre % agfaa v o« g A afagEandi
®, wT.e1. 594 (W) ATAT 28 YAIE, 1989, AT
966 (w), wrdm 27 w7, 1989 A ®.f7.w1.
1037 (w)arf s faeay, 1039 #F abmpeaTa
¥ (ufafdce e ® afvwivewy mral w1 fafwwir ar
TAAT AT AWM A0 WA

(3) wivroeoi afyn woer watew (ETEEl ¥ P S
faemz (wada dat ¥ fwd o srgfaw wom aee
BT ;

(1) sfuss} wite afaeedt 3 s % fo wooaifod Prfigt
® wargEr o e, 99 (spowr frav s faa)
wfufrs, 1974 & awa efwfe & s w7l § wifire
yfyerm & fado % fan odfee gfmnest @ eva
Hay W W AT & wEregifE afafimi o onee

(5) wunif, ad a1 wgat @R wer wiAE mEsawEl ¥
srfier amfuee st afpemal w1 fremor | wispo
saret, afy g, w1 wafas wmnafn, @ afoqa
FY arhe ¥ oFF v Fafes af grl, F odwo oy
gk gara & & fan ddfag srfiesod gro efd
Fraifes  wr Ay

(6) aft wxd ¥ sy & (A a7 weggn 79 AT wgT A ¥9-
fe w7 gry WA AWpEr wan, ot W g, A W
wfygaar &t ade & o @t wafy, st A aq @
wfus ) g, & e iR gar < famr s

(7) adm faqgar 3= & avar s anfre @ wer
L

(8) fr wawgIx W% @ ¥ SrERT T W qHET qquredi
¥ €Y A QAT AT IAE Q0 ITAAT, R SE S
W@ wera ¥ friaw e s wwl b e e
wrk, A AT qwAt qm o avg-fafet & fmowifing
¥ mar farrr el fFdeel, @ 99 AT 4R ST
F mAw A AR W AT oA g 9 & fay
doa ;o

(9) am-wrzzmi o wER W ST wA; 9w gAw
it ot Srewx @ #owm. Az Adi Fagy Iven
S $

(10) 3v7 varg ¥@aT ¥ 200 #ew & fm7, 2004 5000
Arex =7 4 W Wy A §ww w1 feeweer aer
o st & fag gwer dfdor ar gt wwty
¥a qq & JIT, 97 dge anee, gt e we
atew & fore amew gef & @fer g ¥ fear mar gy,

(11) W wfrEm & wqea-1 ¥ ffife sy i oafe
feafirdra & sl @&t § wfmir frremn;

(12) frer varc T AR IwT varw Yor & g w6 il
ey, frarm i afgeref,  wafave) st
AT B TF A 7 9 anfr glowd, e o
¥ fag wqx w7, &=, 47 % oft wee A s qew
wret A ST W ghear o oy wfigm ® e
wRta femeardl & fag whad sfor 0 s

(13) ary feear, agrel wrpfey frotvmed f s woEr
A ofadty war, famd stade g @, wiem
Fadr R W WoEl & fag qqu qferdw W 2,
T aiugEdr & agn wiRn AN Y grewt
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3. wrha Bemwret v Prfrome o ower ad feme

It fagm st e dwa W sfelr ¥ fasmeace frforfea
foqg @ -

(1) adva faffers G % faw frdY Pravgeng & famoasdr
afpfr A wrwr, v @i AT WM WEdEr A4
gfpam mfaw &

(2) fr=fafar Ceme-mdt & fav q@lao o g9 Wamg
qiET ARETT WY wgiaig @it adfem gy, T

(1) sfamer meel @ Ay ffo e,
ford fm Ao gfruan s & (@weomd
@A, @Ay owrfr); fram wfeer ofv-
st & mifga d9mm segorn e fam
quE JomAT & GyEEw R w0 (s
WA, AT wad, wegwer afewy, s,
A (FARHE Fagme fr oftwrer 7 oA ety |
af¥ frdg et w1 ereww, o wifan @ e,
Fr. & gt o w6 wawfy oy & ey )

(2) s=wNg o Tew qar e gom, fes fao
UEACEE T (B TEERE - S O T o £ ol S
dfem, atE, serlt ae, fAnd smfk; s
TR T Faiaw wad, wfy frfafe i 2
Brewy. suTATeRs  Prarserrg oY ofvdeEr H
AR wd T AT S M A
T oyAwhy W A& W

(3) arr fag woa (3=« 99w & ofane & fam
weTr girem, arex AfaT ¥ w-an o e
aar wiifew wfre wafgir qwer % froow

¥ fmo g A

(4) 5 w% 7@ & wfax HrawrT gl wf ooy afr
fafipri |

(3) (1) @drm w7 A 77 afRa WAWT F WWAA %
wsfggen @ fufe & ww ad & Wow awy gl
# A da vy drE aan 8§ sfiugea
% wpEn-1 AR 2 0 sfefuy fronfde & we-
e # s SF @dl F1onoafanior #7 gdiw
CECEE I T 0 S 1 O
AT A WA ST avd  (dwneT oafg
oA wE faAr) ;

(2) ¥ wpiife dwar € wrmr & a3 §ee
M & a(2) # wefsr aifafadt & fafray
A, = de, & e ad) fene md ofir wfa-
fafirat wfiman & qqr-1 9w 2 3 K7 W g
folwt & s eT awn, i ol n
q47T wrig i anfeafy ewr [fraemr ¥y
qEAy, i

(3) s%@ &1 3(3) (1) & ufafd =g &= wrg
g A o7 =T a8 ow aafw mal &,
@ o s ¥ R owan e o wifa.
fataet arer w0 wfrgear & Swewt #1 gEAEE
@l fear spm ) Tem AT A wer unifer
R e v et & g ow gl
w4 o afk fEdY s ®T Sesw g @ d
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ot fag otrewr  (quem) wlefaw, 1986
F ITIEE § qgw g owada |

(4) wrfizr #¥7 ofic wavia & faq sPrm gufeor
A% g9 M aar TSy @ Ui wOET s
e He R WO qF 9w wfisar, |
W oyT & fg g fey oo £ & s
dnsll & i o wiegen 7 awEl W aidey
§7x o IFh WA ¥ fan geard @i o

[F.  F15019/1faawf.q -3 (arqw-2)]
7. wraafe, afe

wqau-1
W G ' e fram fqaee
xzAet frama s w1 e

6(1) ey afafafudi & fafrgmm & fan qfr & viv =9
R Wy & 500 MeEx ¥ dmv F oazadt ey wy
w7 Al § witer e nar §, guig—

Soiy-1 (A W o)

(1) ™ v, & ared, swarodl, srfe a9, Feg-
st AredAl, w95 werty, g (werAfafaut) wedr
WX g AMEY oAl & 9w eEw 63 &Y A
Wit g dffas e am aefes
fafomrar & sovw g, Q@Y & @A @@ Wo &
SHEY AR & w7 Efy F wow oyw oWt &
qixfafor &9 & d@dzawie Wi Agorqa o Far I
qRT A1 T wifRT wAW ST 9 edfar aifa-
sl ara swuama o7 wfwgfeg s s & wg
& 1
frr oy Y@r Wi T v e & de
g A2 (f W dw-2)
wpft Al @ 3 wodw A N ¥ faska
&7 W Tuew & fAn ‘Prefim sdw W s A
Ammit & wer waar s A o fafafke aw

wady &4 & 9% A9 A &, wpt qgA Ay =y i
g & W et omfreahr o agwentd mar e

amgfr Wi g waem frem Sl swer mareyT gfe
e gear §9 T ¥

aoft-3 (€Y wie d2-3)

3 §F o W wh dw § o gt 1 ok 2 & sl
7wy Eoead gl el F adte dw (fawf e wfas-
frr) e Tl Al & W At wr e gx wfafaifa
v WEd G ¥ am Wil sigt qater faera W€ gew &
soft-4 (&7 W F3-4)

dare Avl, a2 o) @ a i3 ¥ frffre i
%1 Orew woTAm e ey, e awr @R fiw ada
W

nfafsfud & frmma & fqu wwEes

6(2) wrr WY &7 frum Aol #§ fawre v fmfor afh-
fafidt w1 fafdfer armedt & qoere sTow/iE-
nfar 87 T v gdfm wiwet s Fefra

faqr s

(ii)

a1 i Sw- 1

I vare W & 500 dRx ¥ W e 5 qu Pt
o wgEte 7t ¥ 2(XII) & mw geftea afrfafrat B er-
FT fre sqitr @ AR w9 wadw Wy & @iy feAr W afr-
fafa & fafor & waafa 4@ & ooy

A wry dx-2

(1) 7 &1 adww Tgw (a1 /7 & fex adm By gwy
arfaET e § yenfor avei) ¥ o € i
AR A g adw sfingr fraidl ¥ ge oY W v
T WY wenly & el | wgt wtew Wik senfa
Tritfasat sifgs fafol & gt o g s fraie
At ety & of gy o ma A jQw gurk fir firer
wW HaIE afgy eadt @@ Wk w9 ondar fa
frai & aee gt wo

famm gw T wr fow 1 v A FT WA F
o frawm wdw § ofiada fen e nfawe e
& o fawio €t sqafe & seody o
(3) wai ®r sfwder Wx fwin woeim oigerer o
FIEE enal & waeT g arfg

(2)

A T A3-3

(1) 5% v Ta&r ¥ 200 W oaw ¥ @y @ “frmg
A% Aol AT ST § W s e & wee fedr o
g & Fmiw oY wqufe = & ool 0 Afer oy
wr wtf wam G afar W mde gwg ¥ g
AT A T SifreT WA W owews fowh
gf IR W wr da ¥ faefafea st femow

R —

Flu, Fward, TE, sam, W7 F MA@, O,
arfadl W @ 9§ qHE AT

(2) we-2 ¥ sfiafes fauefant i faifka ont & ofa
wewifamgei & fmoswrd wmw ¥ fag o
grafFax Al W &g & fein & fag ger
LA™ F 200 91T 500 HeTH fo 4w e[
¥ wiwfmifer @al ¥ qubrer o & doma @
miufy ¥ @ ot & foww o iy

39 WL W A 200 WX @R 500 HE ¥ A
wrare weedl & fwiafgtir 6 ety ¥ owd e
oy WA A A W ey dg e wfe
R W gAY & oafify Wowrar €r ) ww s &
frator/gafamto i wmfc wo wd 9t & el frowa
ag & i Y 39 @ @dwe vee &t e
agm ¥ ofies 7 @, adft w@T w1 wrserfr
e & ek & 33 sPwa & afios T @ -
Aiwr # §F FATE 9 WX ¥ "oy A g awr
fagfor &Y wfemr & wfed afi gm (q@w o o
Arc wfoer)

arme w4
g W freere fang
(1) 359 9 W1 F 200 #Es & fAe vaq fmin S
omfr agr € smodr
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(2) 357 vax @1 & 200 Agr 500 dev ¥ g fqr
o7 (4 owr) Freemaw wie gew ow) defys g
¥ 7 9 wfzy, 39 wveia da qff & o W
50 sl ¥ ofier == g wfyy @ Fafo &
gw Farg o WX & wigs g e wfgo

(3) wasf @1 fwior e fesmer wrilw g awr
W W oafer @ 8 wrar S |

(4) @@t Wi e =% =7 g SpEl qa A s famto ar
Q7 wEl & SR F A ST TRy |

(5) dar W@l & a@ I MO AEAT qWT G F

e faerle wet o wqufr wd & omr wfy
gt

(6) marfr yo Hoeqgl ¥ wafrw Wk @ dawr ) gl
qafr & @ Wl e o 8 e S0 wEr 2 wdE
3 afmf § offfy feo o wFvm & WK @ 9w
& afre et § wdifwr afoed & faq soma fafro
Ay g

Tl WX B deg

(1) == famir & gafir @ & fag
¥ w3 WA HWT 6 bl

darrg ® waEfa ¥ oe-fanein oggel, gft s
war wfcenff @3 afgr e ot
N gamr & fafoe  ofciemmsi & fQosw
QIAVEETA WY BT ¥ <md BT wa@w i & foag
fgar wmr wifzy

(2) o4 va W@ & 500 Az & WAt F waq 2 aw
(Frerey &= A Saw gw) & wioe = F A 9
arfge, 1 g7 wesifar da qf & gH¥ w1 50 sl
¥ wis g @ wifge war i &7 59 Sek 9
diex & wiow ag g wifge )

(3) wwt w1 femrea W fraim oemw & wgqw qa
Y ATeEET ® w{Ew g ey |

(4) o W ofm a7 o g Sge o g W fwm
gl & @gar ¥ wg dwr AT |

(5) ¥ Wil # qar IAF G AC-AAREE a6 6 &
Wiae fregre s & sepafa agi & amdr afgn

(6) warfy, ¥o froamgyi # T W oaw deww A
grigafe @ adig Wl W o @, W, S-1 et
o sraat 3 AT ¥ aeftea far om wwar § ) vF wEIC
¥ arfre wwil ¥ wafw Afmd F 0 fg Swps
fafaaw w7 §7 1

Fyae-11

7(1) mﬂmm % geqrd gaw & fAan o vt fe-3 %
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A
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(7) ofwiemr aa & otfes afgaal, $momfirs), sgieT
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Byt =g |

(8) afgwmr T g wefrel & Waw % fig s
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RSt (DU (L

(o) Avr WA feardt wr wi A%, ¥q% g fredr @) e
& o v ¥ g9 20 AT S @Ry waf amg
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g1 Wi
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F oddn § owr W wa W a9 weH a7 oag-
qraq fwar AT Wiy - wI”

(11) Teajer wifew & @ ggz fownd @1 weafr we
Y WY |

7(2) wiffeafofrn ganafie @al & (&F &07 9, ¥

aEFifmel ¥ g ¥R ¥ fw drare dva F fafaef
fal # qirvr W @A #EEE wy qEiaab § oame Az
gadifgesi & frew & fag f-fomr

weafa, WA ¥ wgTY, wefrai & gaAT €7 av 31 AT o
Aur ¥y grEr grr whmfer we odg (s ;;m@-/
graat & fwfor it gy ad) o wwost
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MINISTRY OF ENVIRONMENT & FORESTS
(Department of Environment, Torests & Wildlife)

NOTIFICATION UNDER SECTION 3(1) AND
SECTION 3(2)(v) OF THE ENVIRONMENT
(PROTECTION) ACT, 1986 AND RULE 5(3)(d)
OF ENVIRONMENT (PROTECTION) RULES,
1986, DECLARING CIOASTAL .STRETCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THJE CRZ.

New Delhi, the 19th February, 1991

S.0. 114(E).—~Whercas a Notification under Sec-
tion 3(1) and Section 3(2i(v) of the Environment
(Protection) Act, 1986, inviting objections against
the declaration of Coastal Stretches as Coastal Regu-
lation Zone (CRZ) and impoving restrictions on
industries, operations und processes in the CRZ was
published vide S.0. No. 944 (E) dated 15th Decem-
ber, 1990.

And whereas all objections reccived  have been
duly considered by the Central Government ;

Now, therefore, in cxerci e of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5§ of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of seas, bays,
estuarics, creeks, rivers and backwaters which are
influenced by tidal action (in the landward sidc) upto
500 metres from the High Tide Line (HTL) and the
lJand between the Low Tide Line (LTL) and the HTL
as Coastal Regulation Zonc: and imposcs with cffect
from the datc of this Notification, the following res-
trictions on the setting up and expansion of industries,
operations or processes etc. in the said Coastal Regu-
lation Zonc (CRZ). For purposes of this Notification,
the High [Tide Line (HTL) will be defined as the line
upto which the highest high tide reaches at spring
tides, i e

Note.—The distancc from the High Tide Linc
(HTT.) to which the proposcd regulations will apply
in the case of rivers, crecks und backwaters may be
modified on a case by case basis for rea‘ons to be
recorded while preparing the Coastal Zone Manage-
ment Plans (referred to helow) ; however, thig distance
shall not be less than 100 metre ¢ or the width of the
creck, river or backwater whichever is less.

2. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulation Zone, namcly :

(i) setting up of new indu trics and expansion
of existing industrics, except those dircetly
rclated to water front or dircetly necding
foreshore facilities ;

(i) manufacture or handling or storage or dis-
posal of hazardous mbstances as specified
in the Notifications of the Government of
Indla in the Ministiry of Environment &
Toreste No. S.O. S94(E) date] 28th Tuly,
1989, S.0. 966(F) dated 27th November,

(iii)

(iv)

1989 and GSR 1037(E) dated 5th Decem-
ber. 1989 ;

Setting up and expansion of fish processing
units  including  warehowing  (excluding
hatchery and naturol fish drying in permit-
ted areas) ;

sctting up andt expansion of units|mi:chid-
nisms [or disposal of waste 1 and effluents,
cxcept facilitics required for  discharging
trcated effluents into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, 1974 ; and except
for storm watcr drains

(v) di charge of untrcated wasies and cfuents

(vi)

(vii)

from industrics, citics or towns and other
human settléments.  Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonable time period not exceed-
ing threg years [rom the date of this noti-
fication ;

dumping of city or town waste for the pur-
poses of landfilling or otherwise : the cxist-
ing practice, if any, shall be phated out
within a reasonable time not exceeding
thrce years from the date of this Notifica-
tion ;

dumping of ash or any wastes from thermal
power stations ;

(vii) Tand reclamation, bunding or disturbing the

(ix)

(x)

(xi)

(xii)

(xiii)

natural course of <ca water with similar
obstructions, excent those required for con-
trol of coastal crosion and maintcnance or
cleasing of waterways, channcls and ports
and fo- prevention of sandbars and also
except for tidal rcgalators, storm  water
drains and structores for prevention of sali-
nity ingress and for sweet water recharge ;

mining of cands, rocks and other substrata
materiuls. cxcept those rarp  minerals not
available outside the CRZ areas :

harvesting or drawal of ground water and
construction of mechanisms therefor within
200 m of HTT.; in the 200 m to SO0 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;

construction activities in ecologically sensi-
tive arcas as specified in Annexure-I of this
Notification ;

any construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrving treated ceffucnts and
waste water discharges into the sca, facilities
for carrying sea water for cooling purposes,
oil, gas and similar pipelines and facilities
csmential for activities permitted under this
Notification : and

dressine or altering of sand  dunes.  hills,
natural features including landscape changes
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for beautification, recrcational and other
such purpose:, except as permissible under
this Notification.

3. Regulation of Permissible Activitics :

Al| other activities, except thos: prehibited in para
2 above, will be regulated us under :

(1) Clearance shall be given for any activity
within the Coastal Regulation Zone only
if it requirc; water front and foreshore
facilities.

(2) The following activities will require environ-
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are essential (e.g. slipways, jetties
etc.); except for classified operational
component of defence projects for which
a separate procedure shall be followed.
(Residential  buildings. office buildings,
hospital complexes, workshops shall not
come within the definition of opcrational
requircments cxcept in very special cases
and hence shall not normally be permitted
in the CRZ),

(ii) Operational constructions for ports and
harbours and light hduses requiring water
frontage; jettics wharves, quays. slip-
ways etc. (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activities eycept in
very special cases and nence shall not
normally be permitted in the CRZ),

(iii) Thermal power plants (only foreshore faci-
lities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated wastc water)
cooling water); and

(iv) All other activities with investment ex-
cceding rupees five crores.

(3) (i) The coastal States and Union Territory
Administrations shall prepare, within a
period of one year from the date of this
Notification, Coastal Zone Management
Plans identifying and classifying the CRZ
areas within their tespective territories in
accordance with the guidelines given in
Annexures-I and T of the Notification and
obtain approval (with or without modifi-
cations) of the Central Governinent in the
Ministry of Environment & Forests;

(ii) Within the framcwork of such approved
plans, all development and activities
within the CRZ other than those covered
in para 2 and para 3(2) above shall be re-
eulated by the State Government, Union
Territory Administration or the Jocal
authority as the case mav be in accor-
dance with the guidelines civen in Annex-
ures-I and T1 of the Notification; and

(iii) In the interim period till the Coastal Zone
Management Plans mentioned in para
3(3Xi) above arc preparcd and approved,
all developments and activities within the
CRZ shall not violate the provisions of
this Notification, State Govermuacnts and
Union Territory Administrations shall en-
sure adhcrence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment (Protec-
tion) Act, 1986.

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the Statec or Union Territory levels,
as may be designated for this purpose, shall be res-
ponsible for monitoring and enforcement of the provi-
sions of this notification within their respective juris-
dictions.

[N. K-15019]1|84-IA-III (Vol. II)]
R. RAJAMANI, Sccy.

ANNEXURE-I

COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Classification of Coastal Regulation Zonc :

6(1) For regulating development —activities, the
coastal stretches within 500  metres of High Tide
Line of the landward side are classiled into four
categories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portant, such as national parks/marine
parks, sanctuaries, reserve forests, wildlife
habitats, mangroves, corals|coral reefs, areas
close to breeding and spuwning grounds of
fish and other marine hfe, arcas of out-
standing natural beautyjhistoricallheritage
arcas, areag rich' in genetic diversity, aceas
likely to be inundated duz to risc in sea
level consequent lpon global warming and
such other areas as may be declared by the
‘Central Gavernment or the conccrned au-
thorities at the State/Union Territory level
from time to time.

(ii) Area between the Low Tids Line
High Tide Line.

Category-1T (CRZ-IT):

The arca: that have already heen developed upto
or close to the shore-line. For this purpose, “deve-
loped area™ is referred to as that area within the
municipal limits or in other legally designated urban
areas which is already substantially built up and
which has becn provided with drainage and approach
roads and other infrastructural facilitics, such as
water supply and sewerage mains.

Category-TIT (CRZ-III)

Arcas that are relatively undisturbed and  those
which do uot belong to either Category-1 or 11, 1hese

and the
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will include coastal zone in the raral arcas (develop-
ed and undeveloped) and also arveas within Munici-
pal limits or in other legally .designuted urban arcas
which we not substantially built up.

Category-TV (CRZ-IV)

Coastal stretches in the Andaman & Nicobar, Lak-
shadweep ard small islands except those designated
as CRZ-1, CRZ-IT or CRZ-III.

Norms for Regulation of Activitics.

6(2) The development or constiuction activities
in different categories of CRZ areas shall be regulat-
ed by the concerned authorities at the StatejUniun
Territory level, in accordance with the following
norms '

CRZ-1

No new construction shall be permitted within 500
metres ¢f the High Tide Line. No construction acti-
vity, except as listed under 2(xii), will bz permitted
botween the Low Tide Line and tae Hign Tide Lme.

CRZ-IT

(i) Buildings shall be permitted ncither on the
seaward side of the cxisting roud (or rouds
proposcd in the approved Coastal  Zone
Management Plan of the arca) nor on sca-
ward side of existing autharised structures.
Buildings permitted on the landward side
of the existing and proposed roads|existing
authorised structures shall be subject to
the cxisting local Town 2nd Country Plan-

ning Regulations including the ~exizting
norms of FSI/FAR.
(ii) Reconstruction of the authorised buildings

to be permitted subject with the existing
FSI|FAR norms and without change in the
existing use.

@iii) The design and construction of buildings
shiall be consistent with the surrounding
landscape and local architectural style,

CRZ-IIT

(i) The area upto 200 metres from the High
Tide Line is to be earmarked as ‘No Deve-
lopment Zone'. No construction chall be
permitted within this zonc except for re-
pairs of existing authorised structures not
excecding existing FSI[, existing plinth arca
and existing density. However, the follow-
Inj; uses may be permissible in this zone—
agriculture, horticulturz, gardens, pastures,
parks, playficlds. forestrv und salt manufac-
ture from sea water,

(ii) Devclopment of vacant plo*s between 200
and 500 metres of High Tide Linc in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
Lotelslbeach resorts for temporary uccupa-
tion of tourists|visitors subject to the ¢on-

ditions as stipulated in the guidclines at
Annexure-II.

(i) Construction|reconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
ambit of traditional rights and customary
uses  such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
dwelling units shall not be morz than twice
the number of existing units ; total covered
arca on all floors shall not cxceed 33 per
cent of the plot size ; the overall height of
construction shall not exce:d 9 mctres and
construction shall not be morg than 2 floors
(ground floor plus onc floor).

(iv) Rcconstruction|alterations of an existing au-
thorised building permitted subjcct to (i)
to (iii) above.

CRZ-IV
Andaman & Nicobar Islands :

(i) No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(ii) The buildings between 200 and 500 metrces
from the High Tide Line shall not have
more than 2 floots (geound floor end  1st
flcor), the total coversd urea on all floors
shall not be more than 50 per cent of the
plot size and the total heieit of construc-
uon shall not exceed 9 mctres |

(iiiy The design and construction of buildings shall
be consistent with tha surrrunding land-
scepe and local architectural style.

(iv) Corals. and sand from th: beaches and coas-
tal waters shall not be us2d for construc-
t..n and other purposes :

(v) Dredeing and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in some of the islands, coastal
stretches mav also be  classified into cate-
gorics CRZ-1 ot TJ or TI7, with the prior
appreval of Ministry of Environment and
Farests and in such designated stretches, the
annronriate reeulations given for respective
Categories shall apply.

Takshadweon and small Islands :

(1) For permittine comstruction of buildings. the
distance from the High Tide Line shall be
decided  denending on  the #ize nof the
islands, This shall be laid Jdown for each
“land, in consultation with the exverts and
with anproval of the Ministry of Environ-
ment & Forests, keeping in view the land
nee reauirements for specific purnoses vis-a-
vic Inrl conditions including hvdrological
aspeets erosion and ecological scnsitivity:

(ilY The buildings within 500 metres from the
HTL shall not have more than 2 floors
(groungd floor and 1st flnor), the total cover-
ed arca on all floors shall not be more than
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50 per cent of the plot size and the total
height of construction shall not exceed 2
metres;

(i) The design and construction of buildings shall
be consistent with the surrounding -lands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal waters shall not be uscd for construc-
tion and other purposes;

(v) Dredging and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in  some of the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or IIT, with the prior appro-
vial of Ministry of Environment & Forests
and in such designuted stretches, the appro-
priate rcgulations given for respective Cate-
gories shall apply.

Lakshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island. in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in view the land usc requirc-
ments for specific purposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity;

(ii) The buildings within 500 mctres from the
HTL shall not have more than 2 floors
(ground floor and 1st floor), the total cover-
¢« arca on all floors shall not be more than
S0 per cent of the plot size and the total
height of construction shall not cxceed 9
mcetres;

(i) The design and  construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and fand from the heachos and oos-
tal waters, shall not be used for construc-
tion and other purpases.

(v) Dredging and under water blasting in and
around lagoons and coral formations shall
not be permitted; and

. —— & c—— —— S == _—=_= —_———— e -

(vi) However, in some of the Nnnds coastal
stretches may also be classified into categories
CRZ-] or il or Il with prior approval of
the Ministry of Environment & [Forests. In
such designated  stretches the appropriate
regulations given for respective catcgories
shall apply.

ANNEXURE-11

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS|HOTELS IN THE DESIGNATED
AREAS OF CRZ-III FOR TEMPORARY OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Construction of beach rcsorts/hotels with prior
approval of MEF in the designated areas of CRZ-TIT
for temporary occupation of tourists| visitors shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
ctructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line ang within
thc areca between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares and the total covered area on
all floors shall not excced 33 per cent of the
plot size i.e. the FST shall not exceed 0.33.
The open area shall be suitably landscaped
with appropriate vegetal coyer,

(iii) The construction shall be consistent with
the surrounding landscape and local archi-
tectural stylc;

(iv) The overal] height of construction upto the
highest ridge of the roof, shall not cxcecd 9
metres and the construction shall not he more
than 2 floors (ground floor plus one upper
floor) ;

(v) Groung water shall not be tapped within
200 m of the HTL; within the 20{) metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Grofind
Water Board:

(vi) Fxtraction of sand, levelling or digging of
of sandy strctches cxcent for structural foun-
dation of building, swimming pool shall not
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be permitted within 500 metres of the High between any two hotels|beach resorts; and
Tide Line; in no case shall gaps be less than 500 metres
. 4 apart; and
(vii) The quality of treated effluents, solid wastes,

emissions and noise levels etc. from the
project area must conform to the standards
laid down by the competent authorities in- required under the Forest (Conservation),
cluding the Central|State Pollution Control

| Act, 1980 shall be obtained. The require-
Board and under the Environment (Protec- ments of other Central and State laws as
tion) Act, 1986;

applicable to the project shall be met with.

(x) If the project involves diversion of forest
land for non-forest purposes, clearance as

(viii) Necessary arrangements for the treatment

of the eifineuty g sGI THasEs, st Be (xi) Approval of the State|Union Territory Tou-
made. It must be ensured that the untreated tism Department shall be obtained.
?,ftl:eg: a;‘:it;ol: “oznm:;cueb::éh('hﬁ:j !gno 7(2) In ecologically sensitive areas (such as marine
: o parks, mangroves, coral reefs, breeding and spawning
cﬂiue:is ::{d Wiste gall be dischiaged. on grounds of fish, wildlife habitats and such other areas

as may be notified by the Central|State Government|
(ix) To allow public access to the beach, atleast Union Territories) construction of beach resorts|hotels
a gap of 20 metres width shall be provided shall not be permitted.

452 G1/91—2

Printed by the Manager, Govt. of India Press, Ring Road, Now Delhi-110064
and Published by the Controller of Publicniions, Delhi-110054, 1990




16 Annexure R-2

[P [I—&v8 3(ii)] ARA F AAGT ; SR 37

MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)

COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6th January, 2011

8.0.19(E)— WHEREAS a draft notification under sub-section (1) of section and clausé (V) of sub-

Section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No0.2291 (E),
dated 15" September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15%
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19% February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,- ‘

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(i) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

2. For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3, Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,-

(i) Setting up of new industries and expansion of existing industries except,-

(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under

this notification and they require waterfront for their operations such as ports and harbours,

jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal ‘of hazardous substance as specified in the

notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28th July

1989, S.0.No0.966(E), dated the 27th November, 1989 and GSR 1037 (E), dated the sth
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(¢) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shall implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Oil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4, Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(a) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the l4th September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
‘ State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).
1 (c) Housing schemes in CRZ as specified in paragraph 8 of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EA notification, 2006 or grant of approval by the relevant
planning authority.

(¢) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(i) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MOEF may specify for category of projects such as at (f), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(i) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2 Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(i) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(¢) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at () above;

41 GII11—8
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, IIl and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

(i) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006,

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the
period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 15 June and 315" December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the
Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(i) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-l of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs to
MoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MoEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA  within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

. Enforcement of the CRZ, notification, 2C11-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1,-

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of SOmeters
along the mangroves shall be provided,; '

(b) Corals and coral reefs and associated biodiversity;

(c) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats;

(i) Sea grass beds;

(j) Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites. B. The area
between Low Tide Line and High Tide Line;

(ii) CRZ-IL,-
The areas that have been developed upto or close to the shoreline.

Explanation.- For the purposes of tne expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas
which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iti) CRZ-I1L,-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or I which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built
up.

(iv.) CRZ-IV,-
A. the water area from the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai;
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

3 Norms for regulation of activities permissible under this notification, -

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or.norms

ason 19.2.1991 wherein CRZ notification, was notified.
[. CRZ-l,-
(i) no new construction shall be permitted in CRZ-I except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines; :

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL.

(f) development of green field airport already approved at only Navi Mumbai;

(ii) Areas between LTL and HTL which are not ecologically sensitive, necessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

(f) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports;

() construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

[I. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(i) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning

regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space !ndex or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3; '

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

I1. CRZ-1I1,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)”,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(i) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification

“including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
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provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) salt manufacture from seawater;

(¢) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(f) facilities for regasification of liquefied natural gas subject to conditions as )
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee;

(I) facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-III ; _

(i) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
schools and dispensaries for local inhabitants of the area for those panchayats, the major
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part .of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-IV areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakeholders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-11 accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and

necessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(ii) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter
within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-1I areas-

(2) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19" February, 1991, unless specified
otherwise in this notification.
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(b) SLUM REHABITATION SCHEMES, -

1. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%; ’

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(iii) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (j)(2) above along with the State Government to erisure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(1) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(ii) the Floor Space Index or Floor Area Raiio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be

| GIN1—T7 -
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ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein  which  shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(i) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display on a large
notice boards at the site and at the office of the implementing or executing agency the

~ names of the eligible builders, total number of tenements being made, names of eligible
" slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2003.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(e) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-II
shall be categorized as CRZ-III, that is, ‘no development zone’.

() the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.

() Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
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or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

!. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
imitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
'hall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area; _

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
:velopments, the specific activities shall be regulated and various measures shall be undertaken as
llows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(ii) reconstruction, repair works of the structures of local communities including fishermen

community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of
September to May;

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be ma _ed;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No

activity shall be permitted on such sand dune areas;
(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as

turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting
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sites;
(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shall be detailed in
the guideline which will be developed and notified by MoEF in consultations with the
stakeholders like the State Government, local coastal communities and fisherfolk and the like
inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till. such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, Jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

[F.No. 11-852005-1A-111|
J.M. MAUSKAR. Addl. Secy.
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ANNEXURE I

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I. A. Demarcation of High Tide Line

.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

Local level CZM Maps shall be prepared for use of officials of local bodies for determination of
the CRZ.

The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

- 4

9.

10.

i 3
12.

Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering - Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification.
The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL. -
HTL (as defined in thé CRZ notification) and LTL shall also be demarcated in the CZM maps
along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.
Classification of different coastal zones shall be done as per the CRZ notification
Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.

14. These maps are available with revenue Authorities and are prepared as per standard norms.
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15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

i6. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

71. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-
II. Classification of CRZ areas

I. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ L, 11, 111, IV and V.

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the arcas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality. '

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, II, 111, IV.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

I11. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

[V. Public Views on the CZMP.

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MoEF shall be obtained.
2) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,

Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

I. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who

shall verify the CZMP based on latest satellite imagery and ground truthing.
2. The rectified map would be submitted to MoEF for its record.

Annexure-I1

List of petroleum and chemical products permitted for storage in [CRZ except CRZ-I(A)]

i) Crude oil;

ii) Liquefied Petroleum Gas;
iii) Motor spirit;

iv) Kerosene;

v) Aviation fuel;

vi) High speed diesel;

vii) Lubricating oil;

viii) Butane;

‘ix) Propane;

'x) Compressed Natural Gas;
'xi) Naphtha;
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(xii) Furnace oil;
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

% % % K

Annexure-III

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-III and
CRZ-1I for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

1. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-11
and 111 for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not
adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;
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(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

(j) the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;

(n) the‘quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(0) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

* % %k
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6™ January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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(i)
(iv)

2.0

measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

The “intertidal zone"” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

Classification of CRZ. — For the purpose of conserving and protecting the coastal areas

and marine waters, the CRZ area shall be classified as follows, namely: -

2.1
211

(@)

(b)

2.1.2

CRZ-| areas are environmentally most critical and are further classified as under:
CRZ-l A:

CRZ-I A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-!
A);

(i) Corals and coral reefs;
(iii) Sand dunes;
(iv) Biologically active mudflats;

(v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other

protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

(vi) Salt marshes;

(vii) Turtle nesting grounds;

(viii) Horse shoe crabs’ habitats;

(ix) Sea grass beds;

(x) Nesting grounds of birds;

(xi) Areas or structures of archaeological importance and heritage sites.

A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-I to this notification and integrated with the CZMP.

CRZ-1 B:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-| B.
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2.2 CRZ-Il:

CRZ-Il shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

2.3  CRZ-ll:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-1, shall constitute CRZ-IIl, and CRZ-Ill shall be further classified into following categories: -

2.3.1 CRzZ-lll A:

Such densely populated CRZ-II areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-IIl A and in CRZ-IIl A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-llB:

All other CRZ-1Il areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-Ill B and in CRZ-lIl B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ Ill, shall also be earmarked as the NDZ in CRZ Il1.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.

2.4 CRZ-IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-

2.41 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3:1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2  CRZ forinland Backwater islands and islands along the mainland coast.
3.3  CRZ falling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-1, Il, lll and 1V, shall be governed by the provisions of paragraph 5:-

(i)
(if)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-lA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

(i)

(if)

(iii)

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-I areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-l B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-

(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(ii)

(iif)
(iv)

(v)

(vi)
(vii)

(viii)

(ix)
()
(xi)

(xii)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-Il to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(xv)
(xvi)

(xvii)
(xviii)
5.2
(i)

(ii)

(iif)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-II:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-II, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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(vi)

handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
faciliies shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-:
(i)  Activities as permitted in CRZ-I B, shall also be permissible in CRZ-lI, in so far as applicable.
(i) Regulation of activities in NDZ:

Following shall be permissible and regulated in the NDZ:-

(@)

(b)

No construction shall be permitted within NDZ in CRZ Ill, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

Wherever there is a national or State highway passing through the NDZ of CRZ-III areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-I

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(iii)

(v)

5.4

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-lIl areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-lll to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-IIl areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i)
(i)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;



38

45

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(i)

(xiii)
(xiv)

(xv)

(c) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.0. 1533(E), dated the 14" September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

() All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(ii) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-1V to this notification, which involve public consultation.

All' developmental activities listed in this notification shall be regulated by the State

Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may

be, in accordance with provisions of this notification.

(iv)  The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7 (3 CRZ clearance for permissible and regulated activities- Delegation:

() All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(ii) All development activities or projects in CRZ-I and CRZ-IV areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(i)

(iv)

(v)

(vi)

(i)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-IIl areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ -l and lll, which also happen to be
traversing through CRZ-| or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.0. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14" September, 2008) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14™ September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-A-
1, dated the 14"™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

() Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g9) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-I, II, Ill and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(if)

(i)

(iv)

(v)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(@) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ- or CRZ-1V areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2008, but attracting
this notification and located in CRZ-1l or CRZ-1Il areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%

December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(vii)

(ii)

(iii)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon'ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon'ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective

Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCAs):

(i

(ii)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(ii) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (IIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.0. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-Il shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-l area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

j General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(i) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3 The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(ii) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(i)  The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(i) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i) No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6  Horse shoe crabs habitats shall be protected and conserved as follows:-
()  The habitat identified shall be taken up for conservation and protection.

(i) No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
(i) Identified sea grass beds shall be conserved and protected.

(i) No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

() The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9  Geo-morphologically Important Zones shall be protected and managed as follows:
()  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

(i) Sandy beaches:

(2) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:
Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.
(b) The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.
1.10 Areas or structures of archaeological importance and heritage value sites:

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the fagade/plinth of such structures: Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

R

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-l A

(i)

Crude oil;

Liquefied Petroleum Gas;
Motor spirit;

Kerosene;

Aviation fuel;

High speed diesel;
Lubricating oil;

Butane;

Propane;

Compressed Natural Gas;
Naphtha;

Furnace oil;

Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix)  Ethane;
(xx)  Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRzZ-ll

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i)
(ii)

(viii)

(ix)

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such

construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRz-lll

Construction of beach resorts and hotels in designated areas of CRZ- Ill for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(i)
(i)

(iv)

(viii)

(ix)

(xi)

(xii)

(xiii)

(xiv)

(xv)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with:; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

; &

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

() Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOl maps will be updated using latest satellite

imageries or aerial photographs

(ii) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by

any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-111 dated the 14" March, 2014

using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(v) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (vilage) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iii) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(iv)
v)
(vi)

(vii)

(viii)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-IV shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, II, lll, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances. untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(i)

(ii)
(iii)

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

o ek ko




58

[ 90T IT-@vs 3(i)] YR T TS : STETHR0T 51

WM TOM

L 2 L

ANNEXURE-V
PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i) Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
() Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(viiyTemperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point
(i) Length of pipeline
(iv) Length traversing CRZ area
(v) Depth of excavation
(vi) Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(vii)y Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
() Name of chemical
(i) End use of the chemical
(i) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(i) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i) Type of mineral to be extracted
(i) End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details
(v) Extent of mining lease area
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l. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(i) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
* Distance of marine outfall point from shore/from the tidal river bank
* Depth of outfall point from sea water/river water surface
* Depth of seabed/riverbed at outfall point
J. Lighthouse
() Total ground area of foundation/platform
(i) Height of the structure
K. Wind Mills
(i) Capacity (MW)
(i)  Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation
(vi) Transmission lines (overhead or underground)
L. Others
() Please specify with salient features
(i) Upload relevant Documents (upload PDF only)

CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest

project boundary (in meters) from HTL to be stated
(i) Upload Map (kml file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project

location including other notified ESAs prepared
(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)

(i) Non eroding Coast
(i) Low and Medium eroding coast
(i) High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(i) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i) Upload Recommendation made in ElAs (Upload document)
(iii) State period of Study

B. Marine Studies
(i) Summary details of EIA (Marine) Studies
(i) Upload Recommendation made in ElAs (Upload document)
(i) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
() Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(i) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i) Quantity of solid waste generated
(i) Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in kilo litres per day (KLD)
(i) Quantity of water required
(i) Source of water
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(i)

(iv)
(v)
(vi)

It Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

It other Source (Upload a copy of permission from competent authority)
Mode of transport

Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of | Treatment | Treatment | Mode of | Quantity of Quantity of Treatment
Source | Waste Capacity Method Disposal | Discharged | Water used in
Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)
per Day)

17. DETAILS OF RAINWATER HARVESTING

(i)
(ii)

No. of Storage tanks

Total capacity of tanks

(i) No. of Recharge Pits
Capacity of pits
18. ENERGY REQUIREMENT AND SOURCES

(iv)

(i)
(if
(ii)
(iv)

19. ENERGY EFFICIENCY/SAVING MEASURES

(i)
(ii)

Total Power Requirements (kwh)

Source

Upload Copy of Agreement (upload pdf only)
Stand by Arrangement (Details)

Source/Mode

Details of savings

20. RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY
Upload Copy of CZMA recommendations (Upload pdf only)
Compliance status of the Conditions Imposed
21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

(i)
(ii)

If YES,
(i)
(i)

If Yes, Pending or Disposed (Select relevant)

(i)
(i)

the category thereof
Status of proposal for EC (as applicable)

22, SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project
and/or land in which the project is proposed to be set up? (Yes/No)

Name of the Court (Supreme Court, High Court, National Green Tribunal)

Case No.
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(i) Case Details
(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed

therefore.
Name and Signature of the applicant:

Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALO K Digitally signed
by ALOK KUMAR

Date: 2019.01.21
KU MAR 14:33:36 +05'30'
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4648(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following further amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.83(E), dated
the 16™ February, 1987, namely:-

In the said notification, in the Table, after S.No. 64 and entries relating thereto, the following serial number
and entries shall be inserted, namely:-

S.No Officer/Agency Appointed under
1 2 3
“65 Chairman, Member Secretary of all the State Coastal Zone The Environment (Protection) Act, 1986
Management Authorities and Union Territory Coastal (29 of 1986)".

Zone Management Authorities

[F. No. TA3-12/2/2022-1A.1IT]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:- The principal notification was published in the Gazette of India vide number S.0.83(E) dated 16" February,
1987 and last amended on vide number G.S.R.585(E) dated 1* September, 2006.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. mano:xumas ssesmm.oom
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th September, 2022

S.0. 4649(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following amendment in the
notification of the Government of India in the erstwhile Ministry of Environment and Forest number S.0.638 (E),
dated the 28" February, 2014, namely:-

In the said notification, after S.No.2 and the entries relating thereto, the following S.No.and entries shall be
inserted, namely:-

S.No. Authority/Officer Jurisdiction
1 2) (3
“3. The State Coastal Zone Management Authorities and Within  their  respective territorial
Union Territory Coastal Zone Management Authorities jurisdiction”.

[F. No. 1A3-12/2/2022-TA.I1I]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note:-The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,Sub-section
(i), vide number S.0.638 (E), dated 28" February, 2014.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR G235 ety <osam

Date: 2022.10.01 120817 <0530
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30 September, 2022

S.0. 4650(E).—In exercise of the powers conferred by section 23 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby delegates its powers to issue directions under
section 5 of the said Act to the State Coastal Zone Management Authorities and Union Territory Coastal
Zone Management Authorities, as constituted by it under sub-sections (1) and (3) of section 3 of the said
Act, within their respective territorial jurisdictions, subject to the following conditions and limitations,
namely:-

(1). that such directions are not inconsistent with any direction issued in any specific case by the
National Coastal Zone Management Authority or Central Government;

(11) that the Central Government may revoke such delegations of powers or may itself invoke the
provisions of the said section, if in the opinion of the Central Government such a course of action is
necessary in the public interest.

[F. No. IA3-12/2/2022-1A.11I]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. whommus  zzzrmemers
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Environment, Climate
Change and Forests (EC.3)
Department, Secretariat,
Chennai - 9.

Supriya Sahu, I.A.S.,
Additional Chief Secretary
to Government

D.O.Letter No.1006/EC.3/2025-2, dated: 08.05.2025

Dear,

Sub: Environment and Climate Change - Coastal
Regulation Zone - Tamil Nadu State Coastal Zone
Management Authority - Strengthening of District
Coastal Zone Management Authorities (DCZMAs) -
Conduct of regular meetings and effective monitoring
of Coastal Regulation Zone violations - Circular
communicated - Instructions - Regarding.

Ref: Government letter No.1006/EC.3/2025-1, dated
21.04.2025.

As you are aware, the Tamil Nadu State Coastal Zone Management
Authority has instructed the District Coastal Zone Management Authorities
(DCZMAs) to actively monitor and take necessary action on Coastal
Regulation Zone violations.

2. At present, 14 District Coastal Zone Management Authorities are
functioning across Tamil Nadu Coastal Districts. They are responsible for
ensuring that all activities within CRZ areas are carried out as per the
approved Coastal Zone Management Plan (CZMP) and in accordance with
provisions of CRZ Notification.

3. However, there are limitations on monitoring due to lack of a well
defined network of officers. TNSCZMA, therefore, depends completely on
DCZMA inputs. To address these gaps, the Government has sanctioned 14
Assistant posts (one per district) to aid in CRZ-related tasks, supporting both
TNSCZMA and DCZMAs in regulatory, monitoring, coordination and post-

clearance activities.

4. In this regard, to ensure effective implementation of Coastal
Regulation Zone (CRZ) norms, following instructions are issued to all District
Coastal Zone Management Authority (DCZMA):-

» 14 Assistants will report to the Personal Assistant (General) to the
District Collector, who is also the Member Secretary of DCZMA, who
shall coordinate Coastal Regulation Zone - related matters and
maintain all records with assistance from the Coastal Regulation Zone
(CRZ) Assistant.

DCZMA meetings shall be conducted once a month.

CRZ Violation and related issues shall be a permanent agenda in all
DCZMA meetings, wherein the violations shall be reviewed and action
taken,

VY VvV
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petitions.
No violations in CRZ areas shall be permitted at any cost.

Y Y

Each meeting shall include a review of actions taken on CRZ violation

District Collectors / Chairpersons of DCZMAs shall sensitize Local

Bodies, Department of Town and Country Planning (DTCP), Revenue
Authorities and all related stakeholders to take necessary action against

CRZ violations. This shall be monitored once a month.

» Any complaint received from Public / TNSCZMA / from any other
source regarding CRZ violation shall be acted upon within a month and
follow up actions shall be monitored by the District Collectors /

Chairpersons of DCZMAs from time to time.

» An action taken report on CRZ violations shall be sent to TNSCZMA

before 5t of every month.

» Minutes of each meeting shall be documented and circulated to all
relevant authorities, including Tamil Nadu State Coastal Zone

Management Authority.

» Personal Assistant (General) to the District Collector shall maintain
records of CRZ violations, project clearances, post-monitoring reports,

grievances, RTIs, etc., with the assistance of the CRZ Assistant.

Y

be strictly adhered to and implemented.

All Government Orders and circulars regarding CRZ regulations shall

» A monthly report should be sent to the Member Secretary, Tamil Nadu
State Coastal Zone Management Authority on the compliance of the

above said instructions scrupulously.

SUPRIYA SAHU

ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

To

Tmt. Rashmi Siddharth Zagade, LA.S.
District Collector,

Chennai District— 600 001.

Thiru. S. Arunraj, [.LA.S.,

District Collector,

Chengalpattu District-603001.

Thiru. Sibi Adhithya Senthil Kumar, 1.A.S.,
District Collector,

Cuddalore District-607001.

Tmt. R. Alagumeena, L.A.S.,

District Collector,

Kanniyakumari District-629001.
Thiru H.S Srikanth, L.A.S.,

District Collector,

Mayiladuthurai District-609001.



2

Thiru P. Akash, IAS.,
District Collector,
Nagapattinam District-611001.
Tmt. M. Aruna, LLA.S.,
District Collector,
Pudukkottai District-622005.
Thiru. Simranjeet Singh Kahlon, 1.A.S.,
District Collector,
Ramanathapuram District-623503.
Tmt. B. Priyanka, 1.A.S.,
District Collector,
Thanjavur District-613001.
Thiru. V. Mohanachandran, [.A.S.,
District Collector,
Tiruvarur District-610004.
Thiru K. Elambahavath I.A.S.,
District Collector,
Thoothukudi District-628001.
Thiru. M. Prathap, LA.S.,
District Collector,
Tiruvallur District-602001.
Dr. R. Sukumar, 1.A.S,,
District Collector,
Tirunelveli District-627009.
Thiru. S. Sheik Abdul Rahaman [.A.S,
District Collector,
Vilupuram District-605602.
Copy to:
\~" The Member Secretary,
Tamil Nadu State Coastal Zone Management Authority/
Director, Department of Environment and Climate Change,
Chennai - 600 035.
Environment, Climate Change and Forest (Genl.) Department,
Secretariat, Chennai-09.

//True Copy// =T
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DEPARTMENT OF ENVIRONMENT & CLIMATE CHANGE

From To
Thiru A.R. Rahul Nadh, I.A.S., The Chairman, DCZMA /
Member-Secretary, TNSCZMA & District Collector,
Director, Department of Environment & Chennai district,
Climate Change, 9™ floor, Metros, Anna Chennai - 600 001

Salai, Nandanam, Chennai 600 035

—..____-__—----—-—--_--__-_-__-———-_---_-_--.._.--—_——---_-—_---..--.._-—_———-----—---_--------—_—

Letter No. DOECC/694/2024-TO-GLS dated 12.01.2026

'Madc'xm,
Sub.: Dept. of Environment & Climate Change - Original Application No. 251
of 2024 (SZ) registered as Suo-motu regarding illegal construction
and encroachment near the Arupadai Veedu Murugan Temple in Besant

Nagar's Kalakshetra Colony, Chennai - Regarding.

Ref: 1)Honble NGT (SZ) order dated: 05/08/2025 in OA No. 251 of 2024
2) This office Letter No. DOECC/694/2024-TO-6IS dated
11.09.2025 & 16.10.2025

e vk g ok 7 ok v ok v ok ok vl ke ke

T invite your kind attention to the reference 1" cited, wherein an Original
Application was filed before the Hon'ble National Green Tribunal (Southern Zone)
regarding the alleged illegal construction and encroachment near the Arupadai

Veedu Murugan Temple at Kalakshetra Colony, Besant Nagar, Chennai.

In the reference 2™ cited, this office had requested that necessary
instructions be issued to the concerned officials to conduct a site inspection and
to furnish a comprehensive report on the action taken by the Greater Chennai
Corporation in respect of O.A. No. 251 of 2024 (SZ), along with photographic
evidence, for onward submission before the Hon'ble Tribunal. However, the

report has not been received from your office till date.
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In this regard, it is once again requested that the site inspection report,
along with a detailed Action Taken Report relating to the above-mentioned
Original Application, may kindly be furnished at the earliest to enable timely

submission of the same before the Hon'ble Tribunal.
This may be treated as ‘Most Urgent".

Yours faithfully,

For Director of Environment

& Climate Change
\/@- n 1\1‘0
Copy to

1) The Member Secretary, DCZMA /
Personal Assistant (G) to the District Collector,
Chennai district, Chennai - 600 001,

2) The Convener, DCZMA / The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
1st Floor, No.14, 2nd Main Road,
Jagannathapuram, Rajalaxmi Nagar,
Velachery, Chennai-600042.
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Government of India
Ministry of Environment, Forest & Climate Change
(CRZ Sector) IA-lll Division

Indira Paryavaran Bhawan
Jor Bagh Road,

New Delhi-110003

Date: 14/01/2026

To,

The Member Secretary,

Tamil Nadu State Coastal Zone

Management Authority (TNSCZMA),

Department of Environment &

Climate Change, No. 327, 9" Floor,

CMRL Metros, Anna Salai, Nandanam,

Chennai — 600035, Tamil Nadu.

E-mail : tnsczma@gmail.com & tamilnadudoe@gmail.com

Subject: Original Application No. 251/2024 (SZ) earlier Original Application No. 77712024
(PB), Suo Moto matter in respect of news item appearing in The Times of India dated
14.06.2024 titled News item titled the Great Beach Robbery Chennai Coastal Zone
Marred by Encroachment Digging of Borewells Vs. Ministry of Environment Forest
and Climate Change through its Regional Office - regarding.

Sir,

With reference to the above-mentioned subject matter, it is requested Compliance Status /

Action Taken Report with respect to the Site Inspection Report (copy attached) filed by this Ministry

through IRO, Chennai in the court matter.

2 That as per the CRZ Notification, 2011 the State Coastal Zone Management Authorities
(SCZMAs) are primarily responsible for enforcement and implementation of the provisions of the
CRZ Notification and compliance of the conditions stipulated thereunder the powers either original
or delegated, under the Environment (Protection) Act, 1986. The main function of these Authorities
includes, amongst others, is for enquiring into the cases of alleged violation of the provisions of the

CRZ Notifications and take appropriate decision including power to enforce provisions under Section
5, 10 and 19 of the Environment (Protection) Act, 1986.

3. That, in compliance of orders dated 20/12/2024, 05/08/2025 and 13/10/2025 (copies
attached) passed by Hon’ble National Green Tribunal (SZ), this Ministry is required to file an Action
Taken Report in the matter.

4. In light of the above, you are requested to forward the Action Taken Report at the earliest by
16/01/2026 in order to comply with the above-mentioned orders and implementation of CRZ
Notifications.

5. This issues with the approval of the Competent Authority.
Yours faithfully,

yai-

(Dr. H. Kharkwal)
Scientist ‘F’
E-mail: h.kharkwal@nic.in

Encl:- As above.

Copy to:

1. Ministry of Environment, Forest and Climate Change, Integrated Regional Office, 1* Floor,
Additional Office Block for GPOA, Shastri Bhawan, Haddows Road, Nungambakkam,
Chennai-600034, Tamil Nadu.

2. Office copy/ Guard file.
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